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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

N E W LCA BOMBAY 

198 
T.A. No, 324/87 

DATE OF DECISION 31-12-1987 

Sayyad Zarnir Haider & 6 Others 	Petitioners 

Applicant No.1 in person 	 Advocate for the Petitionezs) 

Versus .7 

Union of India & 4 Others 	. Respondent5 

.M.Pradhari)_Advocate for the Responaew(s) 

CORAM: 

The Hon'ble Mr. S.P.Mukerji,Mernber(A) 

1he H~on'ble Mr. M.B.jumdar,.mber(J) 

' 	
1. Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 	
- o 

Whether it needs to be circulated to other Benches of the Tribunal? \ t-o MGtPRRNE-12CATI86-3- 12-6-1 5000 



BEFORE THE CERAL ADMINISTMTIVE TRIBUML 

NEW BOMBAY BENCH  

TrcaUon No.324/87 

Sayyad Zamir Haider, 
Chargernan Grade—I, 
Ordnance Factory, 	- 
Ambaj han, 
Nagpur & 6 Others. 	... Applicants 

vs. 

I. Union of India, 
througi 
The Secretary, 
Ministry of Defence Production, 
New Delhi. 

2, The Secretary, 
Ordnance Factories Board, 
6—Explanade Est., 
Calcutta - 700 069. 

The General Manager, 
Ordnance Factory, 
Ambajhani, 
Di st . Nag pun. 

The General Manager, 
Ordnarte Factory, 
Jawaharnagar, 
Bhandar, 
Djst.Bhandara. 

The General Manager, 
Ordnance Factory, 
Chanda Tah, 
Dist.Chandrapur. 	... Respondents 

Corarn:: Hon'ble Member(A)S.P.Mukerjj 

Hon'ble Member(J)M.B.Mujumdar 

4 1 	Appearances: 

Applicant No.). 
Mr.Sayyad Zamir Haider 
in person for the 
applicants. 

Mr.S.R,Atre(for 
Mr.P.A.Pradhan) 
for the respondents. 

ORAL JUDGMENT 

(Per M.B.Mujumdar,Member(y) 
Date :31-12-1987 

The applicants had filed Writ Petition No. 

2707/84 in the Nagpur Bench of the Bombay High Court 

and it is transferred to this Tribunal under Section 

29 of the Administrative Tribunals Act,1985. 

. . . 2/— 
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2. 	The applicants were previously working 

as Senior Draftsman and on the recommendations of 

the Ilird Pay Commission they were treated as Chargeman 

Gr,II(Technical)with effect from 1-7-1978. Some of their 

colleagues had filed a Writ Petition in the High Court 

41- 	of MadhyapPradesh at Jabalpur requesting that they 

should be treated as Chargeman Gr.II with effect from 

1-1-1973. That Writ Petition was numbered as M.P.No. 

312/81 and was allowed by the Madhya Pradesh High Court 

on 19-10-1983 and they were given seniority with effect 

from 1-1-1973. The seniority list of Chargeman Gr.II 

was amended accordingly and they were given promotion 

to the higher post of Asstt.Foreman (Technical). 

3, 	Howevet, as the present applicants were not 

parties to the said Writ Petition they were not given 

benefit of that judgment by the respondents. Hence they 

filed the present petition praying that they also should 

be treated as holding the post of Chargeman Gr.II(Techni. 

cal)with effect from 1-1-1973. They have also prayed that 

the seniority list of the Chargeman Gr.II(Technical)should 

be amended accordingly. By an amendment made in 19814 

4 	they have further requested that the respondents may be 

directed to consider their cases for promotion to the 

higher post of Asstt.Foreman(Techfljcal)afld for giving 

them all consequential benefits. 

We have just now heard the applicant No.1 

IVlr.S.Z.Haider 	in person and Mr.S.R.Atre(for Mr.P.M. 

Pradhan)the learned advocate for the respondents. 

Though the petition was previously resisted 

by the respondents by filing a reply we are now told 
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1 	that even the present applicants are given the benefit 

of judgment of the Madhya Pradesh High Court cited above 

and they are treated as Chargeman Gr.II(Technical)with 

effect from 1-1-1973. The seniority list is also 

revised accordingly and they are placed at their proçr 

places. Hence the main grievance of the applicants 

is over. 

However, Mr.Haider submitted that the 

respondents have not considered càes of the applicants 

for their next p±omotion on the basis of the revised 

seniority list. We feel that when the seniority of 

the applicants is revised in view of the judgment of 

the Ivladhya Pradesh High Court, there is no reason why 

their cases should not be considered by the respondents 

for their next promotion to the post of Asstt.Foreman 

(Technical). In fact what the applicants' are nôwiclaiming 
4 

are merely consequential benefith and we find no reason 

to deny the same to them. 

We,therefore, direct that the respondents 

sll consider the cases of the applicants for their 

next promotion as Asstt.Foreman(Technical)frorn the dates 

on which their juniors in the revised seniority list were 

promoted to that post. If necessary, a special DPC may be 

constituted for that purpose. Other consequential benefits 

which may be due to the applicants on the basis of the 

revised seniority list may also be granted to them. 

As far as possible these directions should be complied with 

within three months from today. The application is disposed 

of with thesedjrectjons with no order as to costs. 

cJL 
(s.P.MuRJI) 
Mernber(A) 

(M.B. 
~er(J) 


